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ROC V Nista Finance

16.2.09

Présent: CP for ROC.
Accused Dayanand and K. Balgopal are absent.
Other accused have already been convicted.
Process ws 83 Cr. PC against accused Dayanand and

K. Balgopal received back.

Now issue notice to process Server who executed

process u/s 82, 83 Cr. PC against these two accusg& for 14.7.09.

(SANJAY BANSAL)
ACMM-02/NORTH/DELHI
16.2.09
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ROC V Nista Finance

14.7.09

Statement of CW 1 HC Ashwani Kumar PIS No. 28870660, PS PCR
South-West Zone.

On S.A.
On 20.10.05, I was posted at PS Mandir Marg. I was

entrusted with the process U/s 82 Cr.PC with respect to accused
Dayanand Anand R/o D-686/B-2, Mandir Marg, New Delhi . I visited
the stated address and searched for the accused but he could not be

located. I pasted a copy of process on the notice board of the court and

a copy thereof at the conspicuous place near the stated address of the
accused. I have given my report on the processes U/s 82 Cr.PC. The
same is Ex. C1 bear my signature at point A.

Thereafter, on 22.11.05, I was entrusted with processes U/s 83
Cr.PC with respect to aforesaid accused persons. I went to the given
address but could not locate any movable or immovable property
capable of being attached in his name. My report on the process u/s
83 Cr.PC is Ex.C2 bears my signature at point A.

b

RO & AC (Sanjay g’)ansal)
ACMM-02/North/Delhi

ISP 14.7.09
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